
IN THE CENTRAL ADMitiiiSTRATIVE TRIBUNAL, J~IPUR BENQI, JAIPUR. 

* * * 
Date of Dec is ion: 28 .a .2 000 

OA 542/99 

Ganeshi Lal, Office Supdt. in the office of Asstt .Engineer 

(Hqrs • ) , Western Railway, Aj mer • 

1 .. 

2 e I 

3. 

CORAM: 

• •• Applicant 

V/s 

Union of Iro ia through Gene ea 1 Manager, w /R ly 1 

Ch urchgate 1 Mumba i. 

sr.Dvl.~dica 1 Officer (H/FW), Ajner on.,w/Rly,Ajmer. 

Chief ~d ical Supdt •1 Ajmer Dn., W/Rly, Ajmer. 

• •• Respondents 

HOO 'BIE l-'R .s .K..AGARWAL, JUDie IAL ME.MBER 

HON 'BLE MR .N ,p .NATtiANI, ADMINISTRAT lVE MEMBER 

For the APPlicant ••• Mr.J .K.l@ushik 

For the Respondents 

0 RDER 

• • • Mr.Hemant Gupta, prax:y 
counsel for Mr.M.Rafiq 

PER HON 'BLE .MR ..S .K.AGARWAL, JUDICIAL MEMBER 

Im. this OA filed u/s 19 of the M.minist rat ive, 

Tribunals ~ct~ the applicat:lt makes a prayer~o quash the 

impugned order dated 25~10.97 (Ann.A/1) and the charge-sheet 

for mino~penalty and· in the alternative directions are sought 
l 

to finalise the disciplinary case pending against the 

applicant v; ithiri a SPecifie~ period. 

2. Reply has been f q.ed. In the reply it bas been 

specifically mentioned that disciplinary proceedings have 

already been completed and after imposing the penalty, 

penalty order has alSo been issued. 



) 

3 e In view of the reply filed by the respondents, the 

learned counsel for the applicant also admits this fact 

that inquicy in pursuance of the charge-sheet has been 

completed. He submits that a direction may be given to 

the respondents to dispose of the appeal filed by the 
r 

applicant with in· a spec if :ied period. we· arepot inclined to 
I 

.. 

issue such direct ions as there is no prayer in this OA· 

4 • ~ In view of the comp let ion of the disciplinary 

proceedings, we dispose of this aA. as having becone 

in£ ruct uous • 

~JlJ ~ 
I (N .P .. NAWAN I) 
' l'<EMBER (A) 

NO order as to costs., 

(S • K.AGARWAL) . 
MEMBER (J) 


